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12.Shri V.K. Malhotra, DTL
ORDER

(DATE OF HEARING : 18.8.2005)
We heard the representatives of the petitioner and those of the respondents

present at the hearing.

2. Earlier, the petitioner had filed petition No.13/2002 for approval of tariff for
Singrauli Transmission System for the period 2001-04, which was disposed of by
order dated 31.7.2003. It is noted that there are certain discrepancies as regards the
scope of the transmission system and the date of commercial operation of some of the
elements thereof as given in petition No.13/2002 and in the present petition, although
the total line length and number of bays remain unchanged. These discrepancies
noticed are listed below:

(a) Kanpur-Panki transmission lines | & Il were not included in the scope of
work in petition No.13/2002, but are indicated in the present petition.

(b) In the present petition the petitioner has shown transmission lines from
Muradnagar to Dadri and from Dadri to Panipat with the date of
commercial operation as 16.10.1984 whereas in petition No.13/2002 the
line was shown from Murannagar to Panipat, with the date of commercial
operation as 1.6.1986.

(c) In the present petition, Singrauli-Anpara transmission line is shown to have
been under commercial operation since 5.4.1982, whereas in petition No
13/2002 the transmission line was shown from Singrauli to Obra with the

date of commercial operation as 1.2.1982.



(d) The date of commercial operation of Kanpur-Agra line is indicated as
26.11.1986 in the instant petition whereas the same was indicated as
14.3.1987 in the petition No 13/2002.

(e) In the instant petition, one transmission line is indicated as Agra-Bassi with
the date of commercial operation of 30.11.1986 whereas in the petition No
13/2002, the transmission line was shown as Agra-Jaipur line with the date

of commercial operation as 14.3.1987.

3. The petitioner shall explain these discrepancies through a proper affidavit, with
a copy to the respondents. The petitioner shall also furnish the details of the original
assets created under the transmission system with modifications (such as LILO of
lines) in chronological order, along with name of the project and petition No. through
which the approval for tariff for the assets, if not claimed in the present petition, has

been sought.

4. The affidavit shall be filed latest by 10.9.2005. Subject to above, the order on

tariff is reserved.
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